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ANNUAL REPORT OF NATIONAL PRoJECTS 
CONSTRUCTION CORPORATION A:Nll 
REVIEW BY GovERNMENT THEREON 

TIle Deputy MiDister in the Minis-
try of Irrigation and Power (Sml 
Shyam »bar Misra): I beg to lay on 
the Table a copy each of the follow-
Ing papers: 

(i) Annual Report of the National 
ProjeC'ts Construction Cor-
poration Limiterl, New Delhi, 
for the year 1963-64, along 

with the AUdited Accounts 
and the comments (,f the 
ComptroUer and ;Auditor 
General thereon, undcr sub-
section (1) of Section 619A 
of the Companies Act, 1956. 

(ii) Review by the Governm{.Ilt 
on the working of the above 
Corporation. 

[Placed in Library, see No. LT-
4134/65]. 

13'031 hrs . 

CORRECTION OF ANSWER TO SQ. 
NO. 646 

FINANCIAL CONDITIONS OF PANCHAYATS 

The Deputy Minister in the Ministry 
of CommllDity Development and Co-
opieration (Shri B. S. Murthy): Please 
permit me to correct the 
statement made by me on 30th March, 
While answering a supplementary to 
Starred Question No. 646; I stated 
that ''In Andhra Pradesh, the Gov-
ernment have entrusted the collection 
of land revenue with the Panehayats, 
and the report is that cent per cent 
collection was made, as a result of' 
which the panchayats are getting 
about Rs. 4000 to Rs. SOO!) as com-
mission." The correct position is that 
''In Andhra Pradesh, the Government 
have entrusted the levy of cess on 
land revenue with the Panehayats. 
The report. is that cent per cent 
col1eetion was mad'e and as a result 
some Panchayats were getting about 
Rs. 4000--Rs. 800!)." 


